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Short title,

Amend-
ment of
section 10
of Act
40 of 1950.

Anend-
ment of
section
176 of
~Act 62 of
1957.

. (Amendment)

THE ARMY, AIR FORCE AND NAVAL LAW (AMENDMENT)
ACT, 1970

No. 30 OF 1970

[13th August 1970.1

rtht’x to dnend the As ‘my and Air Porce (Dﬁpoqal of Puvate :

An Act
SRR Property) Act, 1950 and the Navy Act, 1957

. Be 1t enag¢ted by Parliament in the Twenty first Year of the Repubhc

- of Indla as; fo lews CrUNE U POR IV TORE S SUPPENPPRL 1S S SN B

\

-1, This Act

nay 'be called’ the Army, A1r Force “and ‘NaVal Law
\et; 1970 R I :

L2 ,In.éection. 10..0f the Army uanc_l ,Airi,Eprce,, .(D:ispoé_al . of . Private
Property) Act, 1950, for the words “five thousand”, the words . “ten
thousand” shall be\substituted. s

--3. In clause - (b) of -section 176 -of-the Navy Act; 1957, for the words
“five thousand rupeéi in .value, the prescribed person may,” the words -

2

“ten thousand rupees\ in- value and” shall be substituted.
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